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SHRI RATHOD KAMLESH JAYANTBHAI, AM

The assessee has filed an appeal against the order of the 1d. CIT(A)-2,

Bikaner dated 27-01-2017 for the assessment year 2009-10.
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2.1 During the course of hearing, the Bench noted that Id. AR of the assessee
vide application dated 13-07-2023 has prayed for withdrawal of the appeal for
which 1d. DR has no objection. Hence, we allow to withdraw the appeal.

3. In the result, the appeal of the assessee is dismissed as withdrawn as

pronounced in the open Courton 13 -07-2023.
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